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cbaracter. Tbe locations of such pro-
jects has, therefore, to be d~cide~ on 
broad techno-economic consideratIOns. 
It bas been the policy of the Govern-
ment that subject to these considera-
Hons comparatively backward regions 
are given preference in the location of 
Central Projects. 

(b) aDd (c) : At present tbere is no 
proposal to set up any public Sector 
Industry for Defence Production in 
Jhabua District of Madhya Pradesh. 

[Translation] 
Prototype Developmtnt and Training 

Centre in Jhabua 

4121. SHRI DlLEEP SINGH 
BHURIA: Will the MiniJter of 
INDUSTRY AND COMPANY AF· 
FAIRS be pleased to state: 

(a) whether Government propose 
to advise the National Small Scale 
Industries Corpora tioo to open a Proto-
type Development. and Training Centre 
in backward Adivasi district Jhabua 
of Madya Pradesb to ensure provision 
of proper training facilities for small 
entrepreneurs in tbis district; and 

(b) if so, tbe time by which such a 
facility is likely to be made available 
tbere? 

THE MINISTER OF STATE IN 
nIB MINISTRY OF INDUSTRY 
AND COMPANY AFFAIRS (SHRl 
ARIF MOHAMMAD KHAN): (a) No, 
Sir. 

(b) Does not arise. 

[FAglilh) 
AdministrJltioD of Justice in 

Tribal Areas 

4122. SHRI GJRlDHAR 00-
MANGO: Will the Minister of LAW 
AND JUSTICE be pleased to state; 

(a) the measnres taken by hi3 
Ministry to strengthen the admiois;r .. ' 
tion of justice in Tribal Areas of t. e 
country during the Sixth Five Y lar 
Plan; 

(b) whether the Seventh Finance 
Commission had provided funds for 
strengthening the administration ; 

(~) if so, tbe funds provided by bls 
Ministry to the States as per the re-
commendations, State-wise; and 

(d) the emphasis ,iven by the States 
to provide funds for tribal areas and 
adfertisemcnts made so far, State-
wise T 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND 
JUSTICE (SHRI H. P. BHARDAWAJ): 
(a) to (d): During the Sixth Fife 
Year Plan period tbe Ministry of Law 
and Justice was concerned with the 
recommendations of tbe Seventh Fin-
Dance Commission relating to the up-
gradation of standards of judicial 
administration in general and not with 
any particular reference to Tribal 
Areas. The amounts released to the 
States for tbis purpose is given in the 
attached statement. 

Statement 

Upgradation of Standards of Judicial 
Administration 0" the basis "ecom-
mendations of Seventh Finance Com-

mission-Reiea$e of Grants 

----------------
Name of the 

State 
Amount 
released 

upto 
31.3.1985 

----------------
1 2 

----------------

1. Andhra Pradesh 

2. Assam 

3. Bihar 

(R.s. in laths) 

83.97 

16S.23 

487.88 
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4. Himachal Pradesh 6.02 

5. Jammu " ~albmlr 2.50 

6. :l:orll. 1.95 

7. Madh,a Pradesh 27.S3 

8. Manipur 27.37 

9. Magaland VO.OO 

10. Ori ••• 92.88 

11. Ilajasthan 209.46 

12. Tamil Nadu 15.64 

13. Tripura 30.68 

H. Uttar Pradesh 470.43 

15. We.t Bengal 123.87 
----

Total: 1815.41 
----

Allort.ent of K:ero.cllc Depots Diesel 
Cam Petro) Oatlet. and LPG AgeD-
ct .. 10 Tribal, Hill aDd Back.ard 

.4' ... 1.0' .... 

4064. SHRI GlRIDHAR GO-
MANOO : Will the Minister of 
PBTaOLBUt4 be pleased to state : 

(a) wbether his Ministry has identi-
fied tbe places of tribal, hill and back-
ward areas to provide Talut Kerosene 
Depo&., Diesel-cum·Petrol Oal1ets aod 
LPG "enoies i 

(b) if 80, the details thereof and 
the places notified 10 far. with parti. 
calar reference to Ori.la ; 

(c) the place. relerved for Schedul. 
ed Tribes and Scheduled Castes; 

(d) tbe criteria adopted for the 
selection of the places to reserve them 
for Scheduled Castes and Scheduled 
Tribes; and 

(e) how many of them have been 
recently notified in Tribal District of 
Orissa? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
(SHRI NAWAL KISHORE SHARMA): 
(a) Yes, Sir. The oil industry conducts 
market surveys to identify locations for 
development of retail outlets, Taluka 
Kerosene Depots (TKD) and LPG 
distributorships, depending upon the 
volume/distance norms in case of retail 
outlets, anticipated refill sales in case 
of LPG distributorshi·ps and the need 
for supply of kerosene at reason-
able price to the people of remote and 
hilly areas in case of TKDS. While 
identifying such locations, tribal hilly 
and bac~ward areas are also covered. 

(b) and (c) : The particulars about 
the places identified in rhe State of 
Orissa is furnished in the statemont 
enclosed. 

Collections of tbis information for 
the entire country will involve consi-
derable time and labour which may not 
be commensurate with the purpose pro-
posed to be achioved. 

(d) Locations falling within re-
served Parliament/Assembly consti-
tuencies as well as areas predominantly 
populaled by Scheduled Castes /Schedul-
ed Tribes are earmarked for these 
ca tesorics. 

(c) UDder 1984·85 Marketing Plan 
following dealersbips have been notified 
in tbe Tribal Distt. of Orissa: 

(i) Retail outlets = 6. 

(ii) LPG distributorships .... 2. 




